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public imvportence
CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Reporteq Racial Discrimination and
Harassment of the people of Indian
Oricin and Indian Immigrants in
UK.

SHRI RAMANAND YADAV
(Bihar): Sir, 1 call the attention of
the Minister of External Affairs to
the reported racial discrimination and
harassment of the people of Indian
origin and Indian immigrantg in UK,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Mr. Deputy Chairman, Sir,
more than half a million people of
Indian origin live in Britain, Most of
them have made their homes and
hearths there. People of Indian origin
in Britain have made a significant
contribution to that country. This has
been acknowledged on several occa-
sions by leading Brilish personalities.

Also a large number of Indian visi-
tors go to UK. In 1979 the number
of visitors was more than 1,80,000.
Despite the large numbers involved,
the Government of India tries to do
all it cap to help in the difficulties
which the immigrants and visitors
may at times face.

There are reports of harassment of
Indiang on arrival in Britain. The
attitude of the Customs and !mmigra-
tion officials is said to be one of sus-
picion, sometimes also rude and un-
sympathetic. We have talked to the
British authorities at various levels
about thig matter and have been
assured that they would investigate
any specific cases brought to their
attention.

The Acting High Commissioner of
India in London visited the Heathrow
Airport in June, 1980 and discus:ed
the matter with the British officials.
It was agreed that if and when the
Inian High Commission referred to
the British officials a case of harass-
ment on arrival, the latter would
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consider it at high level. Our High
Commission is vigilant. Any incident
such as the detention and deportation
of Shri Romesh Chandra or of dith-
culties faced by an amateur drama
troupe from Pune recently at the cus-
toms is promptly brought to the notice
of the British Foreign Office for inves.
tigation and redressal.

The number of actual refusals of
permission to enter Britain is small,
the percentage being less than gne.

Sir hon. Members have on occa-
siong raised the question of racial
incident in Britain, Perhaps, the big-
gest in recent years was the Southhall
incident of last year. Government is
not aware of any perceptible increase
in such incidents. It may also be kept
in mind that if in any case a per-
son of Indian origin is affected it
might not be due only tg racial rea-
sons but neighbourhood tensions or
personal quarrels. However, the Gov-
.ernment is aware that there are cer-
tain groups of political parties in
Britaiy which are avowedly anti-
immigrant and racist. One of them is
the National Front; another is‘a Nec-
Nazj group called the British Move-
ment, Both are rival bodies. These
parties do on occasion take out pro:
cessiong and are known to write anti-
immigrant slogans on houses or in
public places. However, their number
ig small. The National Front took part
in the last elections of May, 1979 but
did not win any seat. According to
our information, the demonstrations
staged by such groups are often met
by even stronger counter-demonstra-
tions not only by immigrants but a'so
by the British themselves, Police coii-
trol is generally adequate. Govern-
ment recognises the fact that the task
of controlling racial tensions rests
with the British Government. How-
ever, our concern has invariably been
expressed at various levels about such
incidents.

Sir, there has been a reference to
racial discrimination. Last year we
came to know of virginity tests carried
out on women from the sub-continent
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wanting to enter Britain for marriage
and vigorously protested against them,
1 am glad to say that the British
Government announced that the tesic
were discontinued and expressed re-
gret over their occurrence. There has
been concern expressed over X-raying
of boys and girls to determine their
age for deciding admissibility for
settlement in Britain. We have been
in touch with the British authorities.
We have been informed that these
tests have not been carried out on
persons below the age of 13 and are
usually conducted for the age group
of 16 to 22, These tests, we are told.
are performed with due precautions
only when they are necessary for
determining the age which impinges
upon the applicability to such people
of certain British Immigration regu-
lations. We are waiting to see the ro-
port on the subject by Sir Henry
Yellowlees, the Chief Medical Officer
commissioned by the British Govern-
ment. Here, Sir, I would like to add
that in today’s newspapers we have
got some news, nhamely, that in the
British Parliament, the Home Secre-
tary has made a statement which may
helps solve this problem to some cx-
tent. We are not quite sure about
all the details. We are calling for de-
tails. But what he has said is contain-
ed in the following:—

2IQ

The British Home Secretary an-
nounced in the House of Commcns
on the 15th December, 1980, that in
principle all immigrants coming for
settlement will be required lo pass
a medical examination in their
country of origin. Further, entry
into U.K. of the spouses and depen-
ent children of those settled there
will not be dependent on the pass-
ing of a medical examinatiun,

Now this might mean that there is no
X-ray being insisted upon, or this
might mean that in some cases there
can be an X-.ray insited upwm. This
will have to be checked yp. We are
trying to get all the details This is
the position.

We come across reports of diseri-
mination as regards job opportunities
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for people of Indian origin in Britain.
A recent report of the Coeinmission
for Racial Equality, London whick
wag carried by the Indian Pross last
month, cited cases where Asians or
Africans of sufficient. qualifications
were often not given jobs which gc¢
to the Whites. A certain amount of
psychological discrimination can,
therefore, be said to exist though the
British Government is anx:ous i
maintain racial harmony, which can-
not be brcught aboult without racial
equality.

The British Government has recent-
ly published 3 White Paper con'ain-
ing proposals for a new British Na-
tionality Law. Some provisions of this
proposed new legislation could ad-
versely affect persong of Indian gri-
gin as well as persons from sume
other Commonwealth countries, QCur
concern regarding these provisions hag
been conveyed by our High Commis-
sioner to the Home Secretary of the
British Government. The proposed
legislation i5 before the British Par-
lament:’ 1t is for the British Pariia-
ment in its wisdom to cosider the
pros and cons of these proposals in
all aspects Like all other laws, the
British Immigration and Naticnalily
Laws are 3 matter for the British
Government and Parhament to doter-
mine and decide: -

May I, Mr. Deputy Chairman, re:-
terate that the Government of Ipdia
will continue to make all puoscible

efforts” so that people of Indian origin-

who afe settled in UK. live with
honour and dignity and those Indians
who would like to visit Britain for
business or holiday purposes do not
face dxfﬁculhes or harassmoeni, We
should, however avoid over -reactlon
espemally on reports of mihor inci.
dents and one-sided accounts, It is
also pertment that British Immigra-
tion regula’tlons are not anplled ex-
clusively to people of Indian” ovigin
but to prospective immigranis. from
various other countries as well,
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In coriclusion I would like tq assure
the House once agains that the Gov-
ernment will continue to take up
genuine cases of racial discrimination
or harassment of our countrymen for
early appropriate action

Thank you, Sir.
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SHRI P. V. NARASIMHA RAO-
Sir, as I have just stated, past of this
problem is likely to be solved by the
decision taken by the British Govern-
ment about which only yesterday a
statement was made in the House of
Commons by the British Home Secre-
tary.

I am not in possession of all fact
as yet. If the House so pleases, after
I get all the facts and I am able to
judge what exactly has been the deci-
sion fifally, | am prepared to make
another statement giving the latesi
position.

SHRI MANUBHAI PATEL (Guja-
rat). Please do that.

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): Please do.

DR. BHAT MAHAVIR (Madhya Pra-
desh): Please do.

SHRI P. V. NARASIMHA RAO:
At the moment, it gppears so uncer.
tain that except for commenting on
what the position was yesterday or
the day before yesterday, we cannot
dg anything. So, I would like the
House to wait.

MR. DEPUTY CHAIRMAN: Yes.
That statement you can make after-
wards.

SHRI MANUBHAI PATEL: Please
make that statement later.

MR. DEPUTY CHAIRMAN: Mr.
Satyanarain Reddy. Not here, Yes,
Mr. Sunder Singh Bhandari

ol qrgT fag W Irgwmld
TEE, IW T FEUA F A AW
arwlye A @ & o g gan
ae¥ zem A s e frar
fe ot sty agi w@a ¥ dfeuw
Mo & & g, swr feidr
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“It is true that more coloured

people are refused entry than the
Whites.”
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arag it featsfasmm 1 d@ift 97
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“To establish a regisler of depen-
dents of those settled here and of
those dependents who are entitled
to be admitted.”

IFET ASEAT F 1 A TH AIFAT
F gAY { gHT qrayTear Ag gt av
TOET TATT WM AL KL HI
faeza g1 ST | 9ATRE gIETT F IR
"oy & Ty g Az - 38 eI
FaM #F wAwr @fy 2y =EF
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oz ¢ % ag gav WeweT gam,
gz feafafeios &4 &t amw
grft 1 z@ dweey = ogw favm
FIAT ATET | T ITH( & 1——

.

“To stop admission of finances of
Indian girls living there. A husband
of a resident Indan woman may
also be excluded.”

ag uw Gar g & faaF ay ¥
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¥ Mg featsfaqnT & fo fradr
TATTA & A1 AT a0 w1 fwAmT
fasrT g &Y Aga Gay gwr
s T &Y raizaw Py #eee-
dfzsm wgd T 2 1 FEw@fzg gl
F owAT T A9 F A7 fAT e
I wANTRIfaaT #Aég ¥ T A
qT ST 1T AT @ g ) AT
B2 gl 7L FWT FAT W@ o§ T
I HHT H

They want to deport all coloured
British citizens, including progeny
of mixed marriages.

az greraT 2§ guAdr § A
aF 43 7 Fizg FA¢ § w94
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g o9t & #IF T TTMAT, AIAT
foyedz fafrs wadde 31 owAg
T fear @ fRR awew gra A
FYE TTAT FOWIT AT N IT WAL
ae AfafAdT &7 aw wT a S
gan I3 a3 g faw zager @t
2, AT ATHET & A Wi A
Fy ofacer & fam IrgET WY AT 0
gafar Jwr 79z & 5 oAr faewe
FIPT A g1 OTET 9g% IiEf T qiav
F A zEeNd £ TTAT AEASAT @
g7 WA BT §IATT AT FEA IBMAI
FMfgT |

SHRI I V. NARASIMHA RAO:
Sir, with regard to the Register of
Dependents mentioned in the Conser-
vative Party manifesto last year, the
Government said it will not be taken

up.

SHRI SUNDER SINGH BHAN-
DARI: Which Government?

SHRM P. V. NARASIMHA RAO:
The British Government. Tt ig true
that the trend of new legislation in
Britain is more restriclive rather than
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more liperal. This has to be admitted.
Now thz point is that this is a matter
for legisiation. We are very closely
studying the various provisiong of the
legislation that is on the anvil, We’
have alf‘eady given an Aide-Memoire
showing;how this legislation is likely
to affect the interests of people of
Indian ;origin  and people of otlier
counfrieg. All this has been done. But
the legi;.,l‘ation has not yet been pass-
cd. We are quite vigilant about jt

222

SHRI SUNDER SINGH BHAN-
DARI: What about my other points?
About Thdian girls living there
who... '

SHRI P. V. NARASIMHA RAO:

- The same thing.

il
SHRI SUNDER SINGH BHAN-
DARI: Is that also a part of the legis-
lation?
H
SHRI P, V. NARASIMHA RAO:
Yes., 3

SHRI, SHRIDHAR
DHABE. (Maharashtra): Sir, as far
back as 1978, Mr. Andrew Young,
the US Ambassador to the United
Nations, caused anger in Britain
some tilme ago when he accused the
British of being the most race-cons-
cioys people in the world. This was
reported in an article ‘Hypocrisy and
Race Relations’ by Peggy Crane Sir.
I will give only two examples and
finish. Sir, here is a report published

WASUDEO

in the Indian Express on the 4th
December, 1980. I quote:
“Of the 6,319 passengers impri-

soned at London’s detention center,
2,323 were from India, and 1074 and
1004 from Pakistan ang Bangladesh.

Sir, this report says that there is
more discrimination against the
Asians. Sir, I would like to know
from the hon. Minister how many
persons of Indian origin who wanted
to go to England have been detained
till today and what relief they have
re-
ports—the hon. Minister has also
replied—at one place Rajinder Singh.
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a boy of 15, a Sikh boy, in the month
of August was attacked by two white
men. They were not traced out. But,
Sir, it is wvery obvious, and the
speecheg made ia the House of Com-
mons, make it clear that behind this

there are two organisations, racial
organisations, that is, the National
Front and British Movement. I will

quote only a small portion from
speech on 28th November, 1980 which
is very gerious:

1 p.M,

“A Labour M.P.. Mr. Stan Thorne,
who had asked for an emergency
debate said that earlier this week,
slogans, swastikas and obscenities
had been daubed in bright blue
paint on a number of homes owned
by Asians,

Mr, Thorne alleged that two
windows had been smashed and a
large National Front sign was
painted on the bonnet of an Asian
woman’s car. He said that these
incidents followed weekend mar-
ches by National Front supporters
in Bolton and Chorley.

He said that in Preston, Black-
burn, Bolton, Chorley and else-
where Asian women and children
feared for their safety. It was ex-
traordinary that police protection
at an estimated cost of £ 50,000
should have been provided to the
National Front marchers.”

This is a very serious thing. It is
not connected only with the immi-
gration rules. Therefore, I would
like to know from the hon. Minister
as to what are the countries against
whom this discrimination is made. Is
it restricted only to some countries?
I would like him to name the coun-
tries. Will he give a White Paper on
the position as it stands today in
order to know what has happened
during the six monthg since the Con-
servative Government has taken over
and what are the restrictions about
citizenship which the U. K ijs going
to enforce? Today’s statement is
very half-hearted. I do not think

[ RAJYA SABHA] to ¢ matter of urgent 224

Public importance

the press report about abolition of
medical tests on immigrants by U.K.
is complete in the Times of India.
The White Paper should include all
this. I would like to know what reci-
procal steps should be taken. It is
no use saying that it is an internal
matter, If we cannot protect our
own people, it is no use chanting the
mantra of peace, non-violence, like
Hari Vithal. It will not do. I would
like to know what steps are being
taken to protect our people and to
see that these immigration rules do
not operate for Commonwealth coun-
tries.

SHRI P, V. NARASIMHA RAO: I
have already said that in the light
of what was announced yesterday in
the British Parliament, the matter is
Jikely to have some new dimensions
and I would be glad to make a state-
ment on the Jlatest situation as it
emerges. Now, in regard to matters
like retaliatory action. I would ap-
peal to the hon. Members
not to think on those lines because as
far as we know, the kind of racialism
which has been raising its head from
time to time in England has been
dealt with by the Government there
and by and large; the British Gov-
ernments have been taking stepg to
put it down. In some cases this may
not be always easy. It is not possi-
ble to book the culprits in all cases.
But one thing has to be admitted
and that is the British Government
have been doing their best and when-
ever we have brought cases to their
notice, they have taken note of the
cases brought to their notice by us
and have tried to take action as
quickly as possible. On that score.
our High Commission is also not very
much dissatisfied with the perform-
ance of the British Government. So,
in order to solve this problem rather
than thinking of retaliatory measures
we should think in terms of talking
to them, discussing with them, find-
ing out what our difficulties are and
mobilising public opinion within the
country. This is being done in a
very effective manner. That would
be the right thing to do. It would
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not be right to think of retaliatory
action. In any case, the Government
ig very vigilant about it. We are fol-
lowing the developments closely and
whenever there is any such discri-
mination, we are bringing it to their
notice, This will have to be the pro-
cess which  will continue. I  hope
that we will be able to solve the
problem to the extent possible within
the scope of the new legislation which
{he British Parliament is considering
-and the policy which the British Gov-
ernment and the British Parliament
might like to continue hereafter. As
I have said earlier, it is going to be
more restrictive; their laws are going
to be more restriclive for various
reasons, It is not merely a question
of discrimination. There are very
many reasons why not only Britain
but many other countries are also
restricting the scope of immigration
oy their laws. This ig g common ex-
perience. So, to the extent possible
how far we can help persons of
Indian origin under these circums-
tances is what we have to address
ourselves to, and this is what we are
trying to do.

SHRI SHRIDHAR WASUDEO
DHABE: My question was about
discrimination. . .

SHRI P. V. NARASIMHA RAO: I
have told you...

SHRI SHRIDHAR  WASUDEO
DHABE: My question was whether
the Asian countries have been discri-
minated against...

SHRI P, V. NARASIMHA RAO:
As I said already, this discrimina-
lion is on racial grounds, I have no
break up of how many Indians, how
many Pakistanis, how many Bangla-
desh...

SHRI SHRIDHAR WASUDEO
DHABE: Between the countries.

SHRI P. V. NARASIMHA RAO:
What I am saying ig that this dis-
erimination is on the basis of colour
and race. Therefore, all the other
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countries. the Asian countries, are

included in it. And within those
countries. I do not think that there is
more discrimination against one coun-
try and less against the others. Ij is
not like that.

MR. DEPUTY CHAIRMAN: Shri
Jha.

st fwa == @ (faew)

SqawTafa S, aga g@ # amg
UF I Wil & A% I dATE
Ty fefexfaom a7 @ifs sfaa
;¥ ar & few ¥ oA @d T
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agl & fos =ed &1 fag w3
FX gR fggeam & W@ €
a7 fefefrmmm feam &1 <@ &
Aix agt f@Ew & oaAr &, 9%
1§ W1 &Y, SEFT Y W@l 9% =g
® ¥ T O ¥ ozAwr A9
o | W § ATE RN H AT
FAT ARAT E

» Y

AT 9EAT T g fFouw 9w
fefexrfmama & fFaa &9 A9
ga ome & ? afs W ded gE
¥ ogar g @ T o=o 9@ & @
@ 9T F AT A qEEI HATAT E,
s WS fear §, A SWEd ¥
fray fefofdme & 99w &
ae oo R fRw dER F 9 7
zq gat 9% fFad) o¢ A SEeE
frar &, X wow wfwae SR
frg @@ w1, fag =@ &r 7
e FA I 8 !

gqY gald ug § 991 % @
W WERT A WU wede # &gl
2 fir A Srfsreare, oAty o F1—

could adversely affect persons of
Indian origin. oWy & F QT
A E3 wAfaw T
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| HFE T A aEE @
g 99 3% g, wedArawy Froaw
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S & geEfug dE @A g
5 afe fada = aw 1 Afy
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g fF e 7 oI GEw W
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@ I @A g, A Fer ¥
fadw & #g faar & f& Aww @
g ggEAl q1 g FEed BT
&, yqar foafsas smTS= #¢ &7 |

o) gagwafar ¢ forfsrd g

& 9 9 ) W A T OFE Q
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st frw wawr : § FEE
g Affg SHET S@dl W@ ar Wi
FHAaew § fawemr @ ad 7
frpw s wifgm 0 TEE WO
T OGaaT g 1 F @9 gaw F
W, AT & 997 R |

ST gggwnafa ;. aga geEE

SHRI P. V. NARASIMHA RAO:
Sir, I have already said that whenever
ingtances ot discrimination are brought
to the notice ot the British Govern-
ment by our High Commissions, they
generally take cotion. In some cases
sction could not perhaps be taken be-
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cause of various reasons But I do not
have the figures of how many cases
have been brought to their notice.

ot frm = ®wr ;. Sgawfa

welET, e e ¥ gl T
B gFar g 1

SHRI P. V. NARASIMHA RAO:
This is a continuous process that goes
on, If hon. Members want these figures
I could get the figures. But the
instances in their very nature are
something which go on every day.
Whenever a matter comes to gur no-
tice we bring it to their notice. How
is it possible to keep track of all these
things and give the total number of
cases that have been represented to
them.?

Mifmsar 99 AT
arst faar g

st qrodte admgom : #

5t fww  =erAr : Igewfa
qERg, qIF< AT |IET |
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qET M W w9 1 A Fg far
fF IT% om SneET Ad &

wi fna wray ;. Afea wfes

§ ot gw f@ #v R & sw oaw
e @ amET g

ot geEwmfa ¢ Tl e
grr & 1

st fom =2 mr ;g wdtww
§ FF oot g FAT oagt W A
g & F oAl fAe A et 2
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F g A gH A TAET e wrEfea
frar, 99 @ g1 5 ag < g
¢ =rfgr 1 FA W S A g,
FEA T W IY F oqgy J7A
HET AT &Y IF F I F AT FL
g g A g afew omW oag
FgaT fF g9 FWAEcd W OAE @R
ar @Y 9T gHAY T AT HEWHEH
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ofY fara = |7« 6T 164 &1 g@an
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FT Y 9 1 NeATfEg FC L 9 HIT
IR ATAT HAH TATWA et 7 /Y

W g fos e g A or aweifeed

® 7 ey AR TP 9F qAH AA
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Britishers had lost their head......
{Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI: This is not a thing,
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W FN F3 1 oww A OOF S IHT A FEC IR FO 1 ug #
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Ffore Fdt 2 1 T AT FE FA
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(Interruptions)
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SHRI SHRIDHAR WASUDEO
DHABE: But the British legislation
is otherwise. .
s srefa o Giwaott © TiEiay
SHRI P. V. NARASIMHA RAO: Mr. FETT X F FAT AT @ §7
Shahi has tried to distinguish between
the racism part of it and the immigra- l
tion part of it, rather the legislation
part of it. 1

afes suw FaT I & fF S
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@Y TR gy fawy AT | Ag they told us.
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| ¥ Igt § v fone fafew =fa-
Frieat v fadr | gafau saF1 9+
fpar) ag g@ w@d g g1 9 TD
T g 91 5 fIar, S $9 Aee
FC 97T X 341 | H9T BT T
afAT S9! qIF & 91 I97 91 qg A
¥g fam g

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, Sir, I
would like to draw the attention of
the hon. Minister to the latter portion
of his statement where he has said
about the business travellers or the
tourists that the Government was
taking necessary steps.

I would just like to pose one pro-
blem before him. The British Gov-
ernment does not give visas to all the
people. They say, if you have a re~
turn ticket then only they would
allow you to land at the Heathrow
Airport and give the entry permit.
But to some people they give the per-
mit here itself. They are not having
a proper or a uniform procedure.
The genuine tourists are put to all
sorts of difficulties, I am telling you
this on the basis of the past historical
experience. The British officers view
every Indian with suspicion and ask
all sorts of questions, where you are
staying and all that. Will the Exter-
nal Affairs Minister 1ake up this mat-
ter with the British Government so
that some sort of visa could be issued
and no harassment is caused {o the
genuine tourists? This could be taken
up at the Government level.

SHR] P. V. NARASIMHA RAO:
There is no system of visa to Britain,

SHR! R. RAMAKRISHNAN: Can
you not think of that?

SHRI P. V. NARASIMHA RAO:
That fs a much wider question. In
fact, that would he counter-produr-
tive in many ways. If you start the
visa, it will become much more ¢iffi-
cult. In fact, we will have to solve
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the problems as they arise and that
is what is being done,

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir. there are two as-
pects of thig problem. One is the
immigration laws of that country and
the behaviour of the immigration
authorities. The second aspect of this
problem is the racigt attack on the
Asians and Indian citizens and there
is no safety for the citizens. Several
complaints have been received,
Children of many families known to
me are there. Workers are there.
Formerly, Sir, during the British rule
in India, Indiang of upper strata used
to go their for studies. Now who are
the people going there? Leave alone
the business community; T do not
think we have come across any
Indians of the business community
being harassed in Britain...

AN HON. MEMBER: There are.

SHRI M. KALYANASUNDARAM:
May be, but they know how to over-
come it. The workers working in
factories, the domestic servants and
those who are doing petty jobs are
the people affected. They have no
safety there. And I do understand
the difficulty of our Government. Our
External Affairs Minister, no doubt,
will feel the same as we are feeling,
although for the sake of diplomatic
etiquette he might have used a mode-
rate language. He himself has said
that our High Commissioner is not
very much dissatisfied, That means,
dissatisfaction is there; it is implied.
He has already in the short tenure as
External Affairs Minister won the
admiration for his performance
in the international forums. I would
Yust ask him: Will that Government
understand this language? After all,
who are the people suffering there?
And let us compare., We have fought
against the British regim, for 90 years
in this country. Even st the peak of
our freedom strugele in 1942 or 1946
white men were walking in the streets
of Bombay, Delhi, Madras or Calcutta,
No white man was killed, We did
not hate the British people, We
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opposed them, not because they are
white, but they expioited us, That
is our tradition. OQur tradition is one
of solving the problems peacefully. I
do not suggest that there ghould be
retaliation. Retaiiation in what form?
But then how to tackle this problem?
Nobody is suggesting that you should
send our army. No, that is not the
method, But the Thatcher Govern-
ment cannot understand this language.
There are forces let loose because
there is a feeling—just like the Shiv
Sena feel—that the job opportunities
are taken away by these people. That
is the suffering of those people who
went there becauge they did not have
the opportunity of earning a living
there. So many Indians were suffering
in this country under British Rule be-
cause of the preference given to the
Anglo-Indian community. But we did
not hit them. Even today we are giving
them all the privileges that are due
to any Indian community. So it is a
matter to be taken up at the Com-
monwealth Conference. Both the
Foreign Ministers must mee; and dis-
cuss this problem. Our Foreign
Minister cannot go and organise pub-
lic opinion in Great Britain, although
to some extent it is possible through
the High Commissions. Our High
Commission must be strengthened. 1
do not know what problemg our High
Commission is facing. But I would
suggest that it should be taken up
at a higher level—at the Common-
wealth Conference ang also at Foreign
Minister’s level. This House also
should have full opportunity to voice
our feelings so that the British Par-
liament also hears how we feel about
it. Otherwise, if they proceed with
the legislation that is under conside-
ration now, what will happen? Both
the Houses in one voice must tell the
British Government and the British
Parliament about it. * As he has pro-
mised another opvortunity, we shall
take advantage of that to do this.

SHRI P. V. NARASTMHA RAO: 1t
will be appreciatcd that the very
gentiments that are being expressed
in our Houses of Parliament here are
being expressed in the House of
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Commons also—in their Parliament
also. So, so far as the approach to
this problem is concerned, there is
similarity between the two Parlia-
ments, Where there are violations,
where there are certain bodies which
are wedded to violence &nd racism,
it is the duty of the British Govern-
ment to put them down, to deal with
them effectively, which, we believe,
they are doing, and we are trying to
sea that such acts are put down
whenever and wherever they occur.
That is all that could be done.

In regarq to the suggestion given
by the hon. Member that this should
be taken up at the Commonwealth
level, on the face of it, it appears to
be a good proposition. We will exa-
mine it

SHRI P. RAMAMURTI (Tamil
Nadu): Sir. it is a very delicate ques-
tion. T do not know if the hon. Minis.
ter knows that the biggest organisa-
tion of Indian origin working in
Great Britain is the Indian Workers’
Association. It is a voluntary organi-
sation and it hag been taking up
specific cases of discrimination, mal-
treatment, ill-treatment of peopla of
Indian origin with the Home Office. I
have got a number of cases, but I do
not want to refer to all the cases,
so an example, I will give you one
case,

SHRI M., KALYANASUNDARAM:
The victims are afraid of making
complaints.

SHR] P. RAMAMURTI: The Indian
Workers’ Association is taking up
these things. They have been send-
ing these cases from time to time.
One of the complaints ig about Shri
Malvinder Singh. His father is liv-
ing in Britain. He is an employee
there. He sent his son here for some
time. Now he has got a court order
in India that the custody of the son
must vest in him and not with any-
body clse. Even when that court
order wag also produced there, they
have refused permission vide Home
Office’s letter dated 6th June 1980.
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After an appeal was submitted, the
Home Office said that they had cxa-
mined the request and the decisicn
remained. They would communicate
the reasons later on., And later on,
what hase been stated? Later con, it
has been stated that it is not proved
that the responsibility for the upkeep
of the son is exclusively that of the
father. It is a very strange argu-
ment. It has not been proved that
the responsibility fc. the upkeep of
the son is that of the father; there
may be other relations on whom he
can rely. This is the sort of thing
that is taking place. 1 am giving only
one case. The point is, the Indian
Workers Association brings many of
these things to the notice ¢of the Indian
High Commission and the Indian
High Commission takes no notice of
these. This is the charge that I want
to bring. The Indian High Commission
has not got even the courtesy to reply
to a voluntary organisation of Indidn
workers which ig probably the higgest
organisation of the Indians there
which, on its own, takes up the pro-
blems with the Home Office. and
where it does not get a proper solu-
tion it refers them to the Indian High
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Commission and the Indian High
Commission there does not even
answer them. So, will you please

instruct the Indian High Commission
to take this voluntary organisation
seriously and see to it that the cases
they refer tp them are taken up with
the British Home Office so that the
problems are solved?

SHRI P. V. NARASIMHA RAO:
Sir, the information given by the houn.
Member is evidently at vdriance with
my own information. The Indian
High Commission is busy. is very
vigilant in these matters and when-
ever matters come to its notice it
takes up the cases with the British
Government. with the relevant autho-
rities. But, if in any case there nhas
heen some kind of omission on the
part of the Indian High Commission,
1 take the information and 1 will also
generally fing out if the Indian High
Commission is in touch with these
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organisations—which, | am told, ig is.
My information is that the Indian
High Commission always keepg in
touch with these organisationg of
immigrants. work.ers, etc. This js my
information, but if in any case there ig
an omission, we will look intg it.

REFERENCE TO THE REPORTED
CANCELLATION OF THE INAUGU-
RAL FUNCTION OF THE INDIAM
VETERINARY RESEARCH INSTIL.
TUTE, 1ZATNAGAR FOR OPENING
A VACCINE CENTRE AT
BANGALORE

DR. BHAI MAHAVIR (Madhya
Fradesh); Sir, the. other day a col-
league of mine raised the question of
somé members of a political party
meeting President Brezhnev on the
occasion of his last visiy to India. He
had asked about thc propriety of it
but today I am referring to another
type of propriety, and that involves
Government officers. It is not a ques-
tion of members of a political pirty
but Government officials and how
they began to act in a manner in
which visiting Heads of State or
Heads of Government are involved,
and that raises cerfain issues which,
in my opinion, are as important as
what my friend was trying to
point out that day.

I have, Sir. a specific instance in

which the Director of the Indian
Veterinary  Resczarch Institute at
Izatnagar issued an jnvitation, the

cards were sent for the inaugurafion
function of a vaccination centrz af
Bangalore on the 5th of November,
1980. The card says that the vaccina.
tion centre was to be inaugurated by
Mr. Ingmar Jorgenson, Prime Minis.
ter of Denmark, The cards were issu.
ed in the name of Dr. P. Madhusuduan,
Senior Scientist—I do not know about
his position in the hierarchy of the
Institute. One week before the date
of the programme. letters wer~ issued
informing cancellation of the function
and giving no reason—though ex-
pressing regret for the inconvenience
caused. T have, Sir, the card us well



